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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 1141 OF 2024

IN THE MATTER OF:

AMRESH SINGH ...APPLICANTS
VERSUS

STATE OF UTTAR PRADESH AND ORS. ...RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF DISTRICT MAGISTRATE,
SANT KABIR NAGAR, UTTAR PRADESH, IN COMPLIANCE WITH THE
ORDER DATED 19.11.2024. ALONG WITH THE SUPPORTING
AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That pursuant to the Order dated 19.11.2024 in O.A. No. 1141/2024, titled Amresh
Singh vs. State of Uttar Pradesh & Ors., the Hon’ble National Green Tribunal
directed the constitution of a Joint Committee comprising the District Magistrate,
Sant Kabir Nagar, and the Regional Officer, Uttar Pradesh Pollution Control Board
(“UPPCB”), Basti. This Committee was tasked with verifying allegations of non-
compliance by M/s Medical Pollution Control Committee (hereinafter “M/s
MPCC”), located at D-33, UPSIDC Industrial Area, Khalilabad, District Sant
Kabir Nagar, Uttar Pradesh, and with examining whether there was any breach of

the Environment Impact Assessment Notification dated 14.09.2006 (as amended).
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. That during the course of examining the matter, it was noted that the UPPCB had
issued a Show Cause Notice under Section 5 of the Environment (Protection) Act,
1986, dated 11.09.2023, to M/s MPCC regarding the alleged installation of an
additional incinerator without obtaining the requisite Environmental Clearance
(“EC”) and Consent to Establish (“CTE”). A copy of the Show Cause Notice dated
11.09.2023 is being filed herewith and marked as Annexure-1.

. That M/s MPCC submitted its reply dated 23.02.2024 in response to the aforesaid
Show Cause Notice, wherein it stated that the additional incinerator in question
had merely been brought to the premises with the intention of installing it
elsewhere and was removed upon receipt of the Show Cause Notice. A copy of the

reply dated 23.02.2024 is being filed herewith and marked as Annexure-2.

. That pursuant to the issuance of the Show Cause Notice and receipt of M/s MPCC’s
reply, officials from the Regional Office, UPPCB, Basti, carried out an inspection
on 27.02.2024 to ascertain the factual status regarding the alleged additional
incinerator. A copy of the Inspection Report dated 27.02.2024 is being filed

herewith and marked as Annexure-3.

. That another inspection was conducted on 11.07.2024 by the Regional Office,
UPPCB, Basti, in further reference to the Show Cause Notice and the reply
submitted by M/s MPCC. During these inspections, the additional incinerator,
noted in the earlier inspection report dated 12.07.2023, was found to have been
removed from the premises. A copy of the Inspection Report dated 11.07.2024 is

being filed herewith and marked as Annexure-4.

. That on the basis of the inspection findings, the Regional Office, UPPCB, Basti,
submitted its report dated 11.07.2024 (forwarded vide Letter No. 327/C-
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402/Water/Air/S.K.N./2024 dated 30.07.2024) to the Head Oftice, recommending
closure/suspension of the Show Cause Notice. Consequently, UPPCB issued a
letter dated 12.09.2024 suspending the earlier Show Cause Notice. A copy of
UPPCB’s Letter dated 12.09.2024 suspending the Show Cause Notice is being filed

herewith and marked as Annexure-5.

7. That with respect to the compliance status, M/s MPCC holds valid Consents to
Operate (“CTO”) under the Water (Prevention and Control of Pollution) Act, 1974,
the Air (Prevention and Control of Pollution) Act, 1981, and the relevant provisions
for handling hazardous waste, granted vide Letter No.
211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR dated
13.09.2024 (valid from 27.05.2024 to 31.12.2028). A copy of the Consent to
Operate Letter dated 13.09.2024 is being filed herewith and marked as Annexure-
6.

8. That M/s MPCC also possesses a valid Bio-Medical Waste Authorisation No.
26563354, which is valid up to 31.12.2024. A copy of the said Bio-Medical Waste

Authorisation 1s being filed herewith and marked as Annexure-7.

9. That on visiting the premises of M/s MPCC on 10.12.2024, the Joint Committee
observed the presence of a single incinerator of capacity 100 kg/hour, an autoclave
of capacity 500 liters/batch, and a shredder of capacity 50 kg/hour, all of which are
operated in accordance with the existing valid authorisations. Photographs
capturing the Joint Committee’s visit are being filed herewith and marked as

Annexure-8.

10.That based on the foregoing, the Joint Committee concludes that M/s MPCC is

currently in compliance with the applicable environmental regulations, having
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removed the unauthorised incinerator cited in the Show Cause Notice. It is
respectfully submitted that M/s MPCC should ensure strict adherence to the terms
of its valid authorisations and obtain prior clearances for any future expansions.
The Joint Committee places this Compliance Report before the Hon’ble National
Green Tribunal, seeking further directions as deemed appropriate in the interest of

justice and environmental protection.

THROUGH

U

PRIYANKA SWAMI

ADVOCATE

COUNSEL FOR STATE, UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com

Date:03.01.2024
Place: New Delhi
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BEQQH, NEW DELHI
ORIGINAL APPLICATION 1141 OF 2024

IN THE MATTER OF:
AMRESH SING ...APPLICANTS
VERSUS
STATE OF UTTAR PRADESH AND ORS. e RESPONDENTS
AFFIDAVIT

I, MAHENDER SINGH TAWAR, aged about 36 years s/o Sh. OM PARKASH
SINGH TAWAR is presently posted as DISTRICT MAGISTRATE, SANT KABIR NAGAR,
UP. having an office at SANT KABIR NAGAR.
1. That | am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit
2. That the accompanying Joint Committee Report has been drafted by our counsel
upon my instructions and Annexed as ANNEXURE-1.
3. That the contents of the accompanying Joint Committee Report are true and
correct, and the knowledge has been derived from official records and nothing

material has been concealed therefrom.

QL__—’—D
"~ DEPONENT

VERIFICATION
Verified on solemn affirmation at Sant Kabir Nagar on this day of 2025, that
the contents of the foregoing affidavit are true and correct to the best of my
knowledge and no part of it is false and nothing material has been concealed
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Uttar Pradestf@iition Control Board

4

9&?‘%{& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
v Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Application Id : 26534964
Date: 13/09/2024

Category : RED

211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR/2024
To, :
M/s ' ¢
MEDICAL POLLUTION CONTROL COMMITTEE
D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to MEDICAL POLLUTION CONTROL COMMITTEE located at D-33,
UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175. subject to
- the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following

terms and conditions :-
1. This CCA MEDICAL POLLUTION CONTROL COMMITTEE granted for the perlod from 27/05/2024
to 31/12/2028 and valid for manufacturing of following products. o ’

S Product Unit

No

2. Conditions under Water(Prevention and Control of Polhition) Act-1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Quantity ) )

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
‘ Domestic 01 KLD Septic Tank ] |
Industrial 2.4 KLD ETP Maximum treated

water shall be
recycled for
scrubbing purpose

TAB™ .
W O R | and remain shall
;{Jﬂ - be used for
' irrigation in the
NO(d(v Khalklebad __premises

* SanH\atn f‘agar *

&of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as




presctibed under Environment (Protection) Rules, 19060 and applivatily == =

Industrial Effluent Q@lity Standard

S.No. Parameter Standar(IiQ | .
As per E(P)A Rules,
! PH P> 086
L As per E(P)A Rules,
2 BOD (mg/L) p =086
3 COD (mglL) As per E(P)A Rules,
1986
4 TSS (mg/L . As per E(P)A Rules,
(mgL i 1986 )
S Oil & Grease (mg/L) As per 5(9%)(/53‘ Rules,

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/ema11 with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) - As per E(P)A Rules, 1986
3 TSS (mg/L) . As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
(MPN/100ml) ¥

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source '
1 | Incinerator | Diesel QOil 1 Particulate | As per E(P)A
‘\O TAR (100 Kg/Hr) Matter Rules, 1986
/-/}/2 B2.5KVA | Diesel Oil 2 Sulphur | As per E(P)A
i "1™ DG Set Dioxide | Rules, 1986
m\au '
Sanirzbe ‘1agar ; I .
U.B. (iNDIA) / Emmission Quality Standards
L.N.-4 nom
Stack no Parameters Standards
A 1 1 Particulate Matter |As per E(P)A Rules,
1986
2 2 Sulphur Dioxide |As per E(P)A Rules
1986 . -




ly and this. Board has to be 1nt1matcd1)of3x/phone/cmarl with a report in this regard to be
'hed 1mmed1ately > .

1i1) Y.oise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq .

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40
4. Conditions-under Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016 :-

The Factory Manager of M/s MEDICAL POLLUTION CONTROL COMMITTEE. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization :-

(i) The authorization shall comply with the provrstons of the Environment (Protectron) Act, 1986, and the
rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB. .

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as workmg conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or

l‘lZ(\lon is valid for temporary storage of Hazardous Waste within premises only.
ed agency shall ensure that on- lme data with regard to quantlty and nature of hazardous

oppage of functioning ofair pollution control equipment, production has to be stopped |

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)
Waste as per the or recycling or utilisation or ' T
Schedules I, II and I11 co-processing, etc.
of these rules
1 Cat. 37.2 (Ash from Through TSDF =~ " 40 Kg/day
Incinerator and Flue : '
Gas Cleaning Residue)

21



J.

(x) It is duty of the authorized person to take prior:

N

rmission of this Board to close and clear®

for treatment, storage and\di\spos'al of hazardous wast 04 . hall submit annual
(xi) The applicant shall maintain record of hazardous waste in Fo.rm-3 and s a. + that return rela S
Form-4 on or before the 30th day of June following to the financial year Fo whl.c o Strearr +
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any wa i

- spillage must also be safely collected and stored. :
(xiit) Before the hazardous waste is stored or:dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board. ' .
(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lmei HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on

impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste
Wastes Rules, 2016 shall be submitted to the Board. ~
S. Essential documents to be submitted by the Industry/Unit as Applicable:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
~ 7. Unit has to comply with t

, the details in Form-10 of the Hazardous and Other

he following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. ‘
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TraintngSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered ‘
o&i@, ﬁ%ﬁiischarge of effluent or gases emission or sewage waste from the unit.

"Ricated dngwstiat waste water and domestic waste water shall be disposed jointly at one disposal point.

The appli¢ait shall provide discharge measurement equipment at final disposal point.
?i"’fli'é 3 hal}gabad
San. 'S

ARPNGYAF Fl)strictly comply with conditions of this CCA and submit compliance report of stipulated
condrionOWithif 30/days of receipt of this CCA. If at any point of time, it is found that the industry is not
BIVIHEMR3A stigulated conditions or any further direction/instruction issued by the Board, legal action




Safvaste by incineration as per Schedule-1I of BMW Rules 2016,
J0. Tt’ansportanon and handling of Bio-medical W!sg.ssshall be as per the Biomedical Waste (Ma
~and Handling) Rules, 2016.
i Y
I'1. Record w.r.t, operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

12. The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

13. The water generated from scrubbing system of incinerator shall be treated through ETP and maximum
treated water shall be recycled for scrubbing purpose and remain shall be used for irrigation in the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

15. The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

16. The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

17. The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

18. The coverage area of CBWTF will be within 75 km radius to cater and treatment of Bio Medical Waste.

19. CBWTF will comply with the relevant provisions of BEnvironmental Laws.

20. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Assets-
Current Liabilities) for the financial year 2018-2019 should be submitted to verify the consent fee payable

by the industry.

(3

21. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

22. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and

duly marked.

ce due to activities for which authorization has been requested. Comprehensive safety

geasures m‘asgbg followed in handling of wastes and the staff must be properly trained.
ints ., - rabigba -

\*‘{f?T ﬂfze%:rson/agency shall ensure that no adverse impact on the air, soil and water including
P

Scannea wiu <.



‘?65 7 of 1995, no industry covered under Hazardous and other Wastes

Fis

. i izati e its expiry or fail to comp.4s with

ZGwed to operate. Hence in case you fail to apply for authorization, btl:]folrlebe - Ee;y seainst y2is indudt
/é/onditions of the earlier authorization issued to you, closure order sha

without any further notice.

; - i is letter and
25. The applicant must file returns on prescribed Form- 4 along with a comphanc'e report Ofthf
should also maintain records on Form 3 and present it to Board’s inspecting officials. ;

26. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

27. The authorized person/agency shall not receive, collect, or store any hazardous waste from any

unauthorized occupier or generator of hazardous wastes. In cage any hazardous wastes is sold to any other

handled.

29. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

31. It is the mandatory duty of the authorized person/agency to comply with the guidelines for fransportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016. '

32. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed. '

33. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance ows letter of this office.

' sbd only to recyclers registered with U.P. Pollution Control Board, The record shall be

Notary Khz «nad
- .. agar e g B
ﬂ?g‘ ?(tﬁ}?.iﬁr:%ffa Spyrter and operator of a facility shall be liable for damages caused to the environment

sulqng Hudas impfop handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liakle to ne as #€vied by the State Pollution Control Board under the rules. '

: o™ g
(Management and Tr,

\ %

: : ization. It is alse provideq

ovement) Rules, 2016 shall be allowed @ @erate without vah.d. authofrlZ:lttlllC:rlization sha!:] o \
Same orders that industries which are not complying with the conditions of a \

~

N
\



36. Details of raw material (Which is Hazardous waste) and product along with quantity shall be sent»aﬁi?n 5 5

month 107

37. You shall become the member of any common TSDF for S.L.F. which has been authorized by JPPCB
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the

required manifesto (document of proof) within one/three month of this letter.

38. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall':_not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

39. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

40. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,

1974.

41. The authorized actual user of hazardous and other wasteé shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

42. The industry shall submit the colored photo graph of display board within 15 days.

43. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier 'will
remain suspended during the closure period and after cnsurmg the compliance and after revocation of
closure order, the CTO will automatlcally be from the date of issuance of closure order revocation, with

additional conditions mentioned in the closure revocation order.

44, Concealing factual data or submission of fa'lse/fab}i'ca,ted data ahd failure to comp'ly.with any of the
conditions mentioned above may result in withdrawal of this CCA and attract action under the provisions of

Environment (Protection) Act, 1986. ‘ . .. .
Ra endr Digitally signed
", : o J by Rajendra-Singh
: ' S . Date: 2024.09.14
. d |n9 16:26:37 +05'30"
: _ . Chief EnvirSuinental Officer, Circle-6
Copy to: 4 |

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action
Digitally signed

RAUSNAIR, pomiensarsings

. Date: 2024.09.14
Slngh 16:27:01 +05'30'

i‘l’l),

L.N -42/19g7
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| @ UTTAR PRADESHI B8 BOARD: .
§ o= DES LLUTION CONTROL BOARD
“5 m TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

o

oS “"& Phone:0522-2720828, 2720831 Fax:0522-2720764
o7 e Email: info@uppcb.com Website: www.uppcb.com
FORM II11
(See Rule 10)
AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

Category : RED Application Id : 26563354
l. File no. of authorisation and date of issue; No:- 26563354 and Date:-18/09/2024

2. M/s MEDICAL POLLUTION CONTROL COMMITTEE, VINAY KUMAR VERMA an occupier or
operator of the facility located at D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT
KABIR NAGAR,272175 is hereby granted an authorisation for:

Generation, segregation Collection ,

Storage Transportation

Reception Use

Recycling ' ' ‘ Offering for sale
Packaging ' . Transfer

Treatment or Processing or Disposal or destruction
Conversion ~/
¢

Any other form of handling

Vv

3. M/s MEDICAL POLLUTION CONTROL COMMITTEE is hereby authorized for handling of biomedical
waste as per the capacity given below:

(i) Number of beds of HCF:
H Number of health care facilities covered by CBMWTEF:;

staﬂ;;i treatment and disposal capacity: Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and
_Shredder-(30 Kg/hr). .

Re: ©ranl . . — o
‘ aaviv) Area or distance covered by CBMWTF : As per directions/guidelines of CPCB
* 201:;{( 2&3)% itfrdf Biomedical waste handled, treated or disposed:
a Py

a).P. ("ng\_%ut orightion shall be in force for a period of Five Years from the date of issue.

e-duthopization shall be valid for till 31/12/2028




S

ey
as may be SpeCiﬂéd

;l;‘h('ﬁ authorisation is subject to the conditions1tﬂ99¢l§“ﬁ§ﬁd
¢ rules for the time being in force under the Environmen

Digitally signed by -
Rajendra Singh
Date: 2024.09.18

Jeo et Bi3lle-6

ey
AL o
e <

Terms and Conditions of Authorisation

I. The authorisation shall comply with th isi i . i
t, 1986 and the
rules made there under. ply e provisions of the En\fy;rqnment (Protection) Ac
2. The authorisation or its renewal sh i e ori

; all be thorised b
the prescribed authority. produced for mspecf‘xonj gt _th.e_ request of an officer authori | y

&{l;lhe person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
Ithout obtaining prior permission of the prescribed authority. R

4. Any unauthorised change in personnel, equipment or working conditions

. ns as mentioned in the application
by the person authorised shall constitute a breach of his authorisation. ' . PP

?. I_l]_is the duty of thé authorised person to take prior permission of the prescribed authority to close down the
acility and such other terms and conditions may be stipulated by the prescribed authority. -

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order

Rarm Dhani

Advoc™ ..
Notary Khz . -
% | SantKabrr .. 55
U.P. (INDij
L.N -42/1457
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Specific Conditions:

I. This authorization is valid for CBWTF at D-J1,1JGIDC Industrial Area, Khalilabad, Santkabir Nagar by
o M/s MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.

2. The Authorization shall comply with provisions of the Environment (Protection) Act 1986 and the rul_es
made there under. )

3. The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by

the prescribed authority.

4. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

5. The Authorized person shall not rent, lend, transfer or otherwise transport the bio-Medical waste without

obtaining prior permission of the prescribed authority.

6. It is duty of the Authorized person to take prior permission of the Board to close down the facility and such
other terms and conditions may be stipulated by the prescribed authority.

7. Any unauthorized change in personnel, equipment or working condition as mentioned in the application by

the person authorized shall constitute a breach of his authorization.

8. Bio- Medical waste shall not be mixed with other waste.

9. Bio- Medical waste shall be segregated into containers/ bags at the point of generation in accordance with
schedule I1. Prior to its storage, transportation, treatment and disposal. The Containers shall be labeled

according to schedule IlI.

10. No untreated bio medical waste shall be kept stored beyond a period of 48 hours,

"I 1. You shall submit an annual report to the U.P. Pollution Control Board in form IV by 30th June every year.
And include information about the categories and quantities of Bio Medical waste during the preceding year.

12. You shall maintain record related to the generation, collection, reception storage, Transportation, treatment
and disposal and/or any form of handling of Bio Medical Waste in accordance with rule and guidelines, all
records shall be subject to inspection and verification by the Board at any time.

13. 1t is within the power and functions of U.P. Pollution Control Board to modify/ revoke the terms and
conditions of Authorization and issued under the Rule 7 (8) of the Bio-Medical waste Management Rules,

Afvdou are\ierby directed to comply the stipulated above mentioned conditions and submit the compliance

Notary&tvrt a’nlﬁken in this regard within a month so that capacity of the facility may be verified failing

Sant Kaby' .«

e

u.pY Wﬂ,tf\]%aa{ horJzation may be revoked and necessary legal proceeding shall be initiated.
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13 The Bio medical waste shall not be disgpefdfin open place In the preil

16. The CBWTF shall maintain logbook for the disposal of bio medical waste
Rule, 2016 and sharp pit shall be

I7. Discarded medicine shall be disposed in incinerator as per BMW
provided for disposal of waste sharp as per CPCB Guidelines.

I8. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual geport shall be
submitted. :

19. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

20. The facility shall ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

21. The CBWTF shall obtain the State Ground Water Department permission for withdrawal of ground water
and also comply with the CGWA guidelines for recharging of ground water.

22. Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly

trained.

24, The CBWTEF shall connect OCEMS to CPCB server before commissioning of the plant.

4 ?
25. Onsite emergency plan approved by the competent authority shall be submitted to board.

26. The coverage area of the CBWTF will be as per the directions/guidelines of the CPCB/UPPCB.

27. The CBWTF shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for

protection and safe guard of environment from time to time.

28. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one month.

§29*Eonceahng, factual data or submission of false/fabricated data and failure to comply with any of the
condu nsmennoned above may result in withdrawal of this authorization and attract action under the

Digitally signed by

Rajendra Rajendra Singh

i Date; 2024.09,18
Slngh 16:05:35 +05'30'
Dated:18/09/2024
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liegional Officer, U.P. Pollution.Control Board, Basti for information and necessary action,
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Chief Environmental Officer, Circle-6
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ANNEXURE-8


Latitude: 26774696
Longitvda: 83.090707
Elevation 9632+3 m
Accvracy: 13.3 m

Time: 12-10-2024 14:34 :
‘Note: mpce _ e, AT

Shrede achin apacity—S 0Kg/hr.

ngitude: 83050715
(Clevatiors gzzzs m
Accuracys m

Time: 12-40-2024 14:34 s
Note: mpcc 5

Autoclave Capacity-500K g/batch
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